
THE HIGH COURT OF ORISSA, CUTTACK

Abridged Advertisement No h os% o12023

Cuttack, Dated the 28th day of February, 2023

Recruitment to the posts of Law Researcher (History) for the centre for Judicial Archives of

Odisha, Cuttack

Applications are invited from the eligible candidates for engagement of 2 (two) Law Researchers

having History background, purely on temporary and contractual basis for a term of 2 (two) years with a

fixed monthly honorarium of Rs. 30,000/- (Rupees ThirtY Thousands) only. The candidates should not be

more than 45 years of age as on 1't January,2023. The engagement is under terms and conditions as

mentioned in the "scheme for selection and Appointment of Law Researchers in the centre for.ludicial

Archives of Odisha (i.e. Judicial History Proiect of the High Court of Orissa)", the details of which are

available in the Court's webslte. Form of application (i.e. Schedule - l) can be downloaded from the

Court's website h tto:llorissahiehcourt.nic.in. The Application Form duly filled in and complete in every

aspect must reach the office of the Reglstrar (Examination), The High court of orissa, cuttack, on or

before 4h March, 2Oz3 by 12 Noon. After scrutiny of the applications, the list of eligible candidates will

be published in the Court's website on 05,03.2023 to appear in the Written Test and lnterview on

06.03.2023. The result will be declared on 06.03.2023 and the selected candidates will join their duties in

the forenoon of 07.03.2023.

By order of the court

Sd/- S.K. Dash Ray

REGISTRAR (EXAMINATION}

Memo No. ,*.0*:2.(+ll r"tu. .....R&:.0.*"*.!?i )

Copy communicated to:

1. Notice Board of the Court,

2. Superintendent, Computer Section for uploading the "Abridged

Advertisement" along with the "scheme for Selection and ApPointment of

Law Researchers in the Centre for.ludicial Archives of Odisha (i.e. Judicial

History Project of the High Court of Orissa)" in the Court's website.

j,.

Memo No hur4 tr / Date

SPECIAL OFFICER (SPECIAL CEtt)

p5'. 7;1. roa-?

Copy forwarded to :

1. The Editor, "The Samaja", Gopabandhu Bhawan, Buxi Bazar, Cuttack - l with

a request to publish the aforesaid Abridged Advertisement in one issue in all

editions.
2. The Editor, "The Times of lndia", 7th Floor, Z Estates, KllT Square, Patia,

Bhubaneswar, PIN - 751024 with a request to publish the aforesaid Abridged

Advertisement in one issue (Bhubaneswar Edition).

&.
SPECIAt OF CER (sPECrAr cEr.L)
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. APPETTDf,X-?-A

SCHEUE TOR SELECTIOIT A.!TD APFOIITTUEIIT OF UIW
RESEARCHERS IIf THE CEITTRT FOR JUDICHL ARCHIVES OT

ODISTIA (I.E WDICIAL IIISTORY PROJECT OF TIIE IIIGH COURT OF
oRrssAl

[See Rulc. 5(6f]

Whereas, sanction of posts of l,aw Researchers on fixed

honorarium basis, for ttreir engagement in the Centre for Judicial

__Ar ehiycs qf Odisha [i,e Juelic_ial. His*t9rv Projec! of fhe_]l.igL Coud of

. Orissa) undcr the establishment of the High Court of Orissa, has been

issued by 'fie Covemment of Odisha, with a view, that the attached law
Researchers may assist Director-cum-OSD and other officials of the

Centre in the day-to-day work by researching and analyzing law, case

law, reports, rulings, collection of historical judicia-l documents and

records.

With a vieu' to prescribing the qualifrcation and method of

selection, brief job chart, general condition ofjob etc. the "scheme for

Selection and Appointment of Law Researchers in the cstablishment of

the High Court of Orissa to work in the Judicial History Project of the

High C.urt of Orissa is hereby framed;

1. TITLE- The scheme shall be herein after called as "scheme for

Selection and Appointment of [.aw Researchers in the Centre for

Judicial Archives of Odisha (i.e Judicial History koject of the High

Court of Orissa)" under the establishment of the High Court of Orissa

and shall come into force on the date of its publication in tle Olficial

GazP-tte.

2. DEFITITIOITS: Unless there is anything repugnant in the subject

or context;

(i) "Centre" means Centre for Judicial Archives of Odisha;

(ii) "Chief Justice" means the Chief Justice of the High Court of

Orissa;

(iii) 'Committee' means the RRDC Committee of the High Court of
Orissa;
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(iv) "Director" means the . Director-cum-Officer

Archives;

on Speciai Duty,

(v) "la.$, Researcher" means t].e person to assist Director-cum-OSD

and other officials of,tlee Centre in the day-to-day work by
researching_ xtd andyzir,g law, case law, reports, rulings,

coUection of historical judicial documents and records;

(a1) means the Judicia.l History Project of the High Court of

{"ii)

(viii)

Orissa;

"Schedule" means Schedule attached to this Scheme;

"Website" means oflicial website of the High Court of Orissa as

may be updated from time to time. (At present it is

http:/ /orissahishcourt.nic.in l;

"Universities / Colleges / institutions" shall mean the

Universities / Colleges / Institutions established by law in India;

"Recruitment Cell' means the Recruitment Cell of the High Court

of Orissa.

"Registrar (Examination)" means the Registrar (Examination) of

the High Court of Orissa;

"Registrar General" means the Registrar General of the High Court

of Orissa.

(i*)

(x)

(xi)

(xii)

t
I
(

I
,}
{
.\

I
t

3. TERM AND }{ATI'RE OF ENGAGEMENT:

(D Law Researcher shall be engaged on purely temporary and

conbactual basis for a term of two yea.rs with a fixed monthly

honorarium subject to his/her performance to the satisfaction of the

RRDC Committee; such engagement shall not entail the person

concerned to claim any regular apPointment.

(iD Premature discharge of a Law Researcher without any noLice or

any compensation shall be lawful, provided that the Committee makes

a recommendation in writing to the Chief Justice.

(iiD A Law Researcher intending to leave the assignment prematurely

shall be required to give prior notice of one month.
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4. AGE AND I{ATIOI{ALITY

0 A ^a.:didate must not have crossed the age of 45 years on lst

January preced.ing tn'Jast date fixed for submission of the application.

(iD The candidate must be a cltr.llq of India'

5. ELIGIBILITY COXDITIOI{S & QUALIFICATIOT{S:

(i) From out of the 4(four) sanctioned posts of Law Researcher, two ilsts

7. UETHOD OF SELDCTIOII

(i) The adsertisement inviting application for temporar-y and

contractual engagement of Law Researchers shall be published in

at least two widely circulated newspapers, one of which must be in
the regional language and also be uploaded in the website of the

Court.

(ii) Interested candidates may apply to the Registrar (Examination) of

t}te High Court of Orissa in the application form under Schedule{

shall be ftlled up by the candidates with a iaw background and two

posts shall be filied up by the candidates with a history background.

(ii) A candidate from the law background must have completed LLB

degree/LlM degree from aly recogrrized Universities/Colleges/

tnstitutions.

(iii) A candidate from the history background must have completed

Post Graduate degree / or any higher degree in history from any

recognized Universities/ Colleges/ lnstitutions.

(i") A candidate must have good working knowledge of computers. A

Candidate with 3 years practice/work and/or teaching experience

would be preferred.

(9 A candidate should not have been convicted or involved in any

pending criminal case.

6. CHARACIER:

A candidate must be a person of integrity, honesty and good

moral character, for which the candidate will submit certificates of two

responsible persons, at the time of submitting the application.
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indicating their willingrress to work in the Judicial History project

of the High Court of Orissa.

(iii) The application form can be downloaded from the website, and it
must be accompanied with the copies of documents, as

enumerated in that form.

(iv) Simultaneous to publication of advertisement, Registrar,

Universities / Colleges / Institutions may also be intimated about
the requirerirent, requesting to forward applications of willing

(v)

candidates, along with a recommendation.

The applications so received shall be scrutiniz,ed by the

Recruitment Cell of the

High Court and app

("i)

placed before t}te Committee.

There sha-ll be a selection of candidates as per the modalities to be

fixed by tl:e Committee comprising a written test and interview as

per the modalities.

Thc Selection shall be made in order of merit in t]1e selection test.

The Committee, on completion of the selection test, shall prepare a

selcct ljst of candidates double t}te number of vacancies in order of

merit ald recommend the names of tJ.e candidates equal to the

number of vacancies to the Chief Justice for their engagement as

Law Researchers. The select list shall remain valid for a period of

one year and the names of the remaining candidates can be

considered for engagement, in case vacancy accrued during the

period of vatidity of the select list subject to the continued

requirement of the Court'

On the basis of the recommendations of the Committee and the

final decision taken by thc Chief Justice, the formal engagement

order shal] be issued by thc Registrar General of the Court.

(vii)

(viii)

(i*)

a

tr

I
ql

c
c
o(
I

E. HOITORARIUItr:

(U The Law Researchers shall be paid frxed honorarium of

Rs.3O,000/- (Rupees Thirty thousand) per month or such higher

amount as may be prescribed by the State Government from time to

time.

.^g$rrEre jn all respects shall be
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completion

accumulate

(i0 Proportionate reduction of honorarium sha-ll be made for

unauthorizrd absence and for absence beyond the permissible period of

leave.

9. ATTENDAXCE AITD LEAVE:

(i) A Law Researcher shall be entitled to one casual leave on

of one calendar month; unavailed

up ti! g1'q 9!!1"-9e]egdq11,',ear.
(iD The Director- cum-Officer on Special Duty, Archives, shall
sanction the leave; leave account and account of attendance shall be

maintained in the ollice of the Centre: the cfiiuc shaii send intimation of

lla:': ai,,i number uf days worked in each calendar month to the Bill

Section, for preparing bill of honorarium.

10. DUTIES OF LAW R-ESEARCHERS:

(D To assist the Director in processing, documenting and accessing

archival collcctions,

(iD To assjst the Director in researching and responding to copyright
and ownership issues.

(iii) To coordinate and facilitate use of the archives.

(rv) To ensure accurate and up-to-date inventories and reconciliation

of archival collections according to recogtrized archival standards.

(v) To assist the Director and the Committee in creation, development

and implementation of collection management policies; Archive
procedures and presewation planning,

(vi) To implement current procedures and develop new procedures for
archival collections.

(vii) To generally assist the Director in tle research project.

(viii) To perform other works of the Centre for Judiciat Archives as and
when assigned.

11. DUTY HOURS:

casual leave will

t

)

lr
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q
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The Law Researcher sha-ll attend the office of the Centre on every
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working day and remain present throughout the working hours of the

Centre. The Law Researchers rray be required to attend the office of the

Centre, even on Gazatted/Local holidays as and when required.

12. TRAIIIIITG:

The newly inducted [.aw Researchers shall undergo orientation

training at the Odisha State Judicial Academy.

13. COIIDUCT DI'RING AND ATIER TERU OFASSIGNUENT:

(D A Law Researcher shall maintain devotion to duty, and a high

standard of moral reputation and integrity commensurate with the

responsibilities entrusted during the term of assignment. Ttre ['aw

Researcher s'ill not disclose any fact which comes to his/her knowledge

on account of such offrcial assignment and shall ensure that no

information document or any other thing is leaked out because of

his/her mishandling of papers, deliberations with others, or in any

other manner during or after completion of term of assignment, unless

such d.isctosure is legally required in discharge of lawful duties'

(iD The Law Researcher will not accept any other assignment during

term of assignment as [,aw Researcher'

(iii) The Law Researcher will not leave headquarter without seeking

permission from the Director of the Centre'

(iv) The law Researcher will not avail leave without getting it

sanctioned. In any case of emergenry, he/she will immediately contact

and convey the Director, of his/her inability to attend offrce'

(v) The Law Researcher shall abide by such other Rules and

conditions of services as may be prescribed by the Chief Justice'

!4, TTNDERTAKIIIG:

Before taking over assignment, the Law Researcher shall submit

an undertaking in format, as prescribed in Schedule II' before the

Registrar General of the High Court of Orissa'

(i) On successful completion of term of assignment, a certificate by

15. CERTIFICATE:
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the Registrar General shall. be issued, in form as is prescribed in

Schedule III.

(ii) If the assignment is terminated before completion of original term,

due to pre-mature discharge by the High Court, or due to voluntary

glving up assignment, by person concerned, no such certificate shall be

gven.

16. POWER TO REIIO\/E DIFF'ICULTIES:

(a) The Chief Justice shall have the power to remove difficulties in

implementation of this Scheme.

(b) If any dispute arises involving interpretation of this Scheme, the

decision of the Chief Justice shall be frnal.

BY ORDER OF THE CHIEF JUSTICE

SUMAI{ KUMAR MISHRA

RBGTSTRAR (JUDTCTAL)

(
(

I

l^

t
u
F
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SCHEDULE - T

ORISSA HIGII COURT, CUTTACK

Adv. No. l,aw Researcher
1 . Narne of Applicant :-
2. Date of Birth :

3. Sex (Male/FeJnaJe) :

5. Full Name of Father/Husband:

6. Present Postal Address:

7. Permanent Addfess:

8. Educationa.l Qualihcation:
NaEe I{a e of

Passed

Board/

Utrivcrs

itv

9. Do you have knowledge of Computer Operation?(yes/No)

(a) Whether you have undergone any cefti[icate/diploma course in
comPuter operation from a recognized lnstitute? Please give

particulars:

10. Are you married?

If so do you have more than one spouse living or married a
person having a spouse
livinp?

Space for

Pholograph

of
Exam

Date of
eDrolmetlt
in the Bar
Council ln
caae of
prcctlclng
Advocate

Mar
Marks lks

Obtai
ned

TotalName of
Iostitution
/College

PerceBt
age of
Marls
Obtalne
d

Year of
Passing

4. Nationality
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11. Whether you were earlier engaged as Law Researcher, If so,

details

Place:
Date:

of Applicant

Sigrature

llote:

_ 1. llanrlirlates -sharrlrl al[.11-A l2testcqlqUrerl Fhotngraph in passport

size with his/her own signature thereon and duly self atteeted at the

space provided in the application.

2. The envelope containing application should be marked
(APPLICATIOIII F'OR THE FOST OF UTW RESEARCHER, 2O.......'

3. Envelope shall contain only one application form. An enveldpe

containing more than one application forrn shall stand rejected.

4. Candidates must attach with the application form, attested

copies of ttle certificates & mark sheets in support of their age and

educational qualilicatrons, extracurricular activities aid also in

support of their having computcr knowledge.

5. TWo Character certifrcates as per Clause 6 of the Scheme.

6. Applications may be sent either by Speed Post, Registered Post

with A.D., or through Courier, or can be deposited by hand during

oflice hours.

7. The defective applications, which are not complete in any

respect, u,ill be rejected out-right.

8. Applications received after last date sha-ll not be entertained and

thc Court will not be responsible for any postal delay.

9. The candidate shall not practice in any court of law nor engage

himself in arry professional pursuit during the engagement as Law

Research.
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SCHEDULE - tr-._-

son/daughter of

resident of

having been assigned job of Law Researcher,

do hereby submit my undertaking and alfirm as under:-

That I .have caretuUy read the 'SCIIEUE I\OR SELEC1UOIY AIID

A.PIIOIXT}IEI|T OF LAW RESIEARCHER IIV THE CEITTRE F'OR JUDICIAL

ARCHTVES OF ODISEA (I.E JUDICTAL HISTORY PR(ND T OF THE HIGH

COITRT OF ORISSAI" and have fully understood the provisions contained

therein. I understand and do undertake that I am bound by the provisions

contained in tl.e above said scheme and that I will abide by tJ:e provisions of it.

Date Signature

(Name of Candidate)

(Rcgistrar GeDersll

r
L

DI
!
d
I

UI{DERTAXII{G

Verified
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SCHEDULE. III

CERTIFICATE

To whom so evcr it may concern

certify that Mr. / Mrs. / MissIt is to

resident had performed job and

successfully participated in training as Law Researcher

to He was engaged in the

Centre for Judicial Archives of Odisha (i.e Judicial History Project of

the High Court of Orissa) and his/her performance was found to b€

satisfactory i goo,1 / outstanding.

Date: REGISTRAR GEI{ERAL

Prirred and publistEd by the Oirecto( Directorate of PdrtirE, Statonery and Publication, Odisha, Cuttack-jo
Ex. Gaz. 2023-173+50




